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n N %}: The apnlication has been submit-ed to the Tribunal by

Shrice Qo _lpantodendana R o,
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Administratiye Tribunal |

b

pegé;n Under Section 19 of the
ict,.

b
1385 and the same has heen scrutinised with referenﬁg

check list in the light of

|
tive Tribunal (procedure)h

to the points mentionsd in tha

the praovisions in the administrs

Rules 1987,

The application is in ord:r and may he listed for
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12. Has tne aoplicant as<hasusted =11 avallzhle remidizss, \(17

. .o t

13, Has the Infex cf cocuments zeon Piled and pagi aflon ‘{%7
tdone prop:rly, ‘

14, Has the declar tion ss C-raguiped by itam do. 7 of ’(*7
form, - T beesn made, -

15. Have required number of sn velons {(file 5139) bearing

Ft)

Full adresses of ths rzsponden’'s heen Filed,

146, (a) Whathzsr the sz llff s@gught for, arise out af \({7
single cais: of action,

KD) Uh”ther any interim rslief is prqyﬁd faor, ﬂto
17 d¢) In case an MA fPor cononatisn of delay in Filed, ‘
'm,_t supported by an affidavit of the aDDllcaﬂt

8. Unether this cause be heared by sin: le Jench.,  KA-
194 Any ‘other paints. —
20, Result of tog Scrutiny with initisl of the scrutiny
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Scrutiny A= Slstant
Seection “PPicer.

Deouty Registrar, _ o
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1a,
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‘ - . o H
of Applicants ' \ Mo, DF Resanndents..j&f....
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CL3SSIFICATIN, | i

H
Is the applicatiom in the proper form, L
(three coplete sets in papsr books Parm ey
.in two compliations), . ) i
|
Whether name descriptiaon and addressd of all tha Jiﬂbbf

partied b:en furnished in tse cause title,
i
{3

(a) Has the aﬁplicatiﬂﬂ bren Fully SLQij and Ua;lﬂlEd. “fﬁ7

(b)Has the copies been dulv signed. ﬁﬁ,7
(c) Have sufflciinb NuMber«of copies of the appllcitan‘ '{fj
besn filed, |
: . : oL
Wether all the nzcsssary oartios ars ile"aded' oo Y“j,
|

othsr than Znglish ar Hindi besn filsds ‘ !

b
Has the Uakalatnama/Mﬂma of Apaczgﬁgg/a Ctisation '*f97 -
been filed. - ’}ﬁﬁrﬂ J '

Wh=thar Tngl zh urdnsl tion of decuqents in a lana %age ﬁ;j
1
1

.

Is the applicati“n on  tine, (See Section 21),

|

It the apolication maintainability. ‘ o 1 ~Gt7 i
(U/s 2, 14, 18, or U/R. 8 Etc.,) . i :

: ' . 3 Ik

Is the application accompained IP2/DD, FDF-RS-5D/!‘ | ‘TL7 ﬁé;

Has the impugned -rde-s arlglnal duly attested lehltable ~1L7 ;
GOopy been filed, j
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L™ 1N THE CEUTRAL ADMINISTRATIVE TRIBUNAL AT ::HYDERABAD

r O4A. N0, ’2,C{f§ OF 1997 é

‘} '(N‘Sb‘e’m W]\W\/‘l\/‘»

Between: - , f ,ggr)
h 5/ P h | ’FQMM |
G,Nagabhushanam, 0.,G.Peraiah, aged
about 3¢ years, Ex-EDLB Pefn, Ongole PQQA*Tl{ik\.
Head Office, $bngle, e APPL%FANT
_ i
AND

The Post Macter, Ongcle Head Post
Cffice, Ongele and others, N RESPOHDENTS

CHRONQLOGICAL EVEN"S

o A R TS A R e e bt -

S:MNo,., Particulars {

1.  The Applicant was appointed by order g j*
dated 12.8., '

2, Discharged from 17,2.1997, ;
I
|

3, Made representcationon 26,2,1997,

L N "

)CW W) QQHAm-..Q'ﬂ’

Counsel for the Abplicant.
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1, Date of Filing :
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1, APPLICATION 1
2, PFSEDLB Peon, dt.8.2.97

3, Memo,No,PF/EDLE Peon/95-96,
dated 12,8,1996,

4, Representation dated 26,2.1997
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2, Registration No, :

Signature of the Reg
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL AT :: HYDERABAD

C.ALNC, OF 1997
Betwgenzm

G.NAGABHUSHANAM, S/0.G,Peraizh, aged
zbhout 30 year » Ex-EDLE Peon, Ongole

AND,
1. The Post Master,8 Ongole Head, Post

Olece, Ongole,

2. The Senlor Superintendent of Post
Offices, “ngole,

3, The Director of Postal Services,
0f£fice of the Post Master General,
Vijayawada Region, Vijayawada,

4, Sx,kKhaja Vali, S/o,Not known, aged
not known, EDLB Peon, Cngole Head

<

. DETAILS OF THE APPLICATION

4

1. PARTICULARS OF THE APPLICANT
Address for Services_

, Shown as akove
Mr., K‘Venxateswar
Aqvocate, 2- 2—113
Jayalaxminivas, N
Nafiakunta, Hyder

[T T

2. PARTICULARS, OF. RESPONDENTS,

3. PARTICULARS OF, THE ORDER:- |
1., Order N o & Date, : | \
2. Subject in brief : REfarianiwi @ B DM

i wd»rh Kegro

Shown as above

4, JURISDICTION:~ The O,A, is within the jurisdicti

of the Admn.Tribunal's Act, 1985 as the applicant i

within the state of Andhra Pradesh,.

ANT

Post Office, Ongole, «+. RESPONDENTS

a Rao,

3/3/1,
2w
sbhad,

|-

5. LIMITATION:—!‘The O.,A, is within the limitation

Admn,Tribunal's Act, 1985,

6. FACTS OF THE CASE:~., .

(&) .The Applicant is aggrieved by the impugned ac
the/ﬁégggndent in abbitrarily andunjustly dischargi
from the post of EDLB Peon Ongole on 17,2.,1997 with
valid reasons or justification and appointing the u
respondent as E.D,L.,B, Peon contrary to Rule 14 of
Agents €onduct and service Rules which is illegal,

discriminatory and viclative of Articles 14 and 16

Constitution and as such cannoct be justified,

/Contd

tion of

ng W him
out any
of ficial
£, D,
arbitrary,

wf the
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"to Employment Exchange, the name of the unofficial respondent;

L]
-
[
(1]

(1]

(B) The Applicant submits that he had registered|his

name in the Empldyment Exchange in July, 1985 and has .

been working in &% Ongole Head Post Office as an ef

in short term B ¥aNEE vacancies of E.D.L,B.Peon, € ass-1V,

Postman etc, for the past 10 years continuously. TJe
. I
1 b
Applicant was selected and appointed to the post of JD.L.B,

- i
peon in Ongole Head Post Office provisionally for |the period
from 8.4,1996 afternoon to 31.10,1996 or till regﬁlar

appointment is made, which ever period is shorter [vide Memo.No,

2.1897, on

’
PF/EDLB/Peon/95—96 dated 12.8.1996,3% The Applicant{submits
that his provisional appointment continued till 17L

which date he wes discharged by appointing the unofficial
respondent herein without ocbserving the provisions of rules ;

relating to £,D,  Appointment.

(C) .The Applicant submits that Rule 14 of E.D.,Agents Conduct)
Rules lays down that E.D,Agents aspointment should be

made through Employment Exchange. However the first ;

respondent has ignored this rule and anpointed thd unofficial
regpondent as E,D.L.B,Peon by notifying the vacangy in Noticel
Board in September, 1996. However the sald notifiication was
not sent to Employment Exchange and‘appointed the |unofficial

Yoy, ‘ .
respondent ignoring the Long experience of the applicant.

The Applicant submits that if only the notification was sent

would not have been shonsored and consequently colld not
have been appointed as E,D,L.B.Peon. The Applicant therefore}
submits that the unofficial respondent who is no other than
e some of Smit,Sultanbi working as Class-1V in |Dngole Head
Office was appointed straight away ignoring the rules on

extraneous consideration. It is therefore cubmifitcd that the

o ) :
anpointment of the unofficial respondent as D, 1,8, Peon Ongoﬁe

1]

Head Post Office is irregular and l1iable to ‘be sgtasicde,




»

ae
.
w
*
1]

The Applicant submits that he had made a detailed
repregentation to the respondents 2 and 3 on 26,2,4997 regardin

uy

the irregular appointment of the unofficial responiient,

but however no actior was taken thereon, In any view of the

matter the appointmeht of the unofficial respondent who

is hardly 18 vyears as E,D.L,B.Peon ignoring the legitimate

(S

clearly illegal, The Applicant is therefore constrained to

r 10 years i

claim of the applicant and his past service for ov

approadh this Hon'ble Tribunal as he has no other gffective,

aleernative remedy.

7. REMEDIES EXHMAUSTED:~ . The Applicant has no other effectivel|,

alternative remedy except to approach this Hon'ble|Tribunal,

8, MATTERS 1'0T PREVIOUSLY KFILED OR. PEIDING:- The/lApplicant

has not filed any other 0.&,/W,P, in this regard and such a

case is not pending in any court or authority of law.

9., MAIN RELIEF:- It is therefore prayed that thtis Hon'ble

)

Tribunal may ke pleasedto call for the records relating to

o,P,F,/EDLB Peon dated 8,2,1997 issued by the Post Master,

Ungole Head Pogt Office and quash the same and consequently. ;

declare that the applicant is entitled to be continued as,

E.D,L.B.Peon Ongole Head Post Office by holding the action of
ew'
the respondents in a@gfeaﬁgfjg the uncfficial respondent as i

E,D,L.B.Peon Ongole contrary to Rule 14 of ©,D,Ageats €onduct
. : L

and Service Rules as illegal, arkitrary, discrimiﬂatory and
)

viclative of Articles 14 and 16 of the Constitution and pass

such other order or orders as this Hon'ble Tribunal may deem

fit and proper in the circumstances of the case.

10, INTERI!M RELIEF:- It is therefore prayed that [this Hon'klel]
Tribunal may be pleased to fix an early date for %;nal hearingy
:

and pass such other order or orders as this Hon'bke Tribunal ma

deem fit and proper in th@ circumstances of the cage.




11.

12,

about 30 years, Ex,EDLB Peon, ongole Head Office),

Ongoie, do hereby verify that the contents in thg

paras 7 to

and I have not suppressed any material facts.

Hyderabad,

-l
s
B
L]
(1]

COURT FEE:-

-

I1.7.0, No., & Date : _ & ‘X—& \,}3 )E()/w

Name of the P.,O, whlch drawns }C\ng/LJ27ﬂv

>‘9R

ENCIOSURES ¢~ : ;,u;ugs;aa;mbmmng

1.P.0,, Materizl Papers, Covers, Pads &

vakalath and etc,

VERIFICATION

1, G,Nagabhushanam, S/0.G.Peraiah, aged

. paras 1 to 6 are true to my personal knowledge and

/XGatvfﬁwi}u&é}ﬁwnévﬂs

above

12 are true to legal advice from my counsel

Dated : lgnatLre of theiﬁwﬂlcant

Counsel for the Applicant,

v oL

e T e U
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till regular appointmcnt io made, whichever perlod 12 : .

)

ehortur, .;xuwS i

QBJAQq.;r\JJQ.QhSJ\MT.LHDuAﬂmj -:;YD J\ /

E:hri . * 9 " ¢ ¥ 8 ¢ ¢ 0 e 0 0 8 o

< -

. )ql.ad “‘L‘Q\ <:)u\10-$&u offerad the provisional o

DEPARTMENT . OF POSTS

OFfico of thu Pout Master, e
Ungole H,U,

5i
'ngmg‘ﬂgl,PF/LOLa boon/Y5=86, datad at Unnclothe Eq ot
AENEZXYURE ' | J
o
1y Uhore os tha post of Extrzelsparmontasl L,8, Peon 11 ,,i
ppagle HO hes becows vecunt end it 18 nut pausible to meke '
rogulor wpointment to the eeld Fost inpediabuly, the.Pastmastg:

Ongole HU hus gocided to muxe provisional appointment to
the aald Post for a puricd from Bed4=906 A/N to 31=10~96, or

appuintmant. He should clearly understand thet the provie ‘
sional nppolntment will :c termdnoted when sugular appuintment |
fs mode and he shall have no cleim for appointmant to anyPaat.‘

3, - Tha'boutmnntar. Ongole HU also roserve tho right to
tarminete the provicional amointasat .t any time Loforo
the poriod mention:d in Poral, abovo uithout notice and

¢ # ™Y 4 o

vithout aasignlng any* reu;iz;L’ T e
. . vl b aret

4, S5hel, . o . 9 0 (\co « v 0 L} 0(0 J ‘will be f_JUVQl'fIUd '

by the Extra Depurmant Agunts (conduct and servico) Hulos,106a'
68 omonded from time and all othsr ruleo end ordar eoplica o

to thra-dapartmsntnl agente,

LU A

Se In case, the suovo conditions are sescceptable to
shei G,Nagabhushnen he should eign the duplicaste copy of .
thie memo end return the same Lo the undersipned immodiately,

. .

Copy "tog ==X C‘l -i\)a_q {_}/[\ o) Foatmastg
L -]

1) %\D Cq {Nﬂs.... J) 3

NN Devwa @\Af& neOLE!

APN A;cs.. Ungole HU.,

5,5.0,0's Ongole, for information
JPB!TB.



L /f, Frod
A Ge Nagabhushanam,

Zm EDLB Peon,
Ungoley Head Glrice,

i
' 1.!-!1-4?“-"5}*"'- L L W - — — : -

3

'~ The Superiatendent of r'ost Uffice,
Ongoley .

%
Be.

‘%

81r,

oo WA

Poxe 7,&/')_) 97

©

5

o s

Suby Irregular gppoiatuent ¢f GHLB peon Ungole Head Post Gffice

" =000

I had been working in Ungole Head Post Gfffce us an outsider.
Class 1V, Postuan etc., for
frovislonally appolated

in short ters vucaancies of EDLB Peor,
the last 10 yeurs continuously. I was
as EDLB pecn froon 84«86, The appoint

postaaster ongole PI/LDOLB peon/95.96 dated 12.8

proviglonal vacancy as “"from 8-4-96 ty
appointuent continued $111 17.2.97 on
and cow Srl Sx.huejavall Sfo. Sat. Sk.

Ungole liead ULirice was appointed 1ryegularly without ob

provislons of rules pelating to ED app

«weat crder issued by

thae

~-96, specified the

i

3l-10-g6. But ay previsiongl:
wilce date I was diacharged
Sultanbi working as olusg IV -

oclintments.

serviag the

Rule 14 of kD Agents conduet ognd Service Rules lay down that
roumr Buploynent Exchange,
But the agpointing authority Viz-Postwaster Unsole failed to nottfy
geat ixchanew. lle irrapularl
t. Sultunbi working as Class

ED apgent appointment should be w@ade i

the vacaacy o1 EDLb Feon tv the-Employ
appointed one Sri Sk.Knajovall $/o. S
in Ungole Head Gifice,

48 per rules the Postmaster uneole aust have written to

Buployueat Lxdiunge to spenscr candlida

tes for the vacancy,

-

But‘he

did not do thats liad the rule been ocserved the preseat appointee
pOonsored vy the Bxploywent
stered with the Bxchonge

Srl Sk.ahajavali would nct nave been g
Exchange siaply for the reuson he regs

recently., 1 reylstered wy nuane ia the Lxchonze 1a July gS.

I 2@ many years hils senlcr in thut agy
with meritorious wares would huve cowe

I subait that In the circuustunces the a.vointuent wode us EhLB

peon Gngole Heud Uffice on 16-2.97 of
be get uslde aand Ixey be coatlaued ia

Thanziag you,

Thus

ect. Jdesides many personsg

in the field,

Srl Sk.Khajavall aay kindly

vhe post,

fours faithfﬁily,‘

Q T ]\\ R)?}\.B’\\U{ﬁ\%, eI .
i

1




4, Sk,Khaja ! . Rgsmnden’c;is,

: ' ' 1
Counsel for the Applicant : -« Mr,KVenkateswara Rao
Counsel for the ReSpon@.ients ' .e MI, K.Bhask"ara Rao
CORAM 3 |

I o un

IN THE3CENT&AIAADMINIS@RATIVE TRIBUNAL :; HYDERABAD BENCH ,!
i . ;
AT HYDERAB AD

0.a.¥0, 124897 Date of Omer ¢ 19.11.9
BE.NEEN H |
G.Nagabhushanam | ' .o Appla.cant.}
AND :

1, The Post Master, Onfjo-le Head
Post Office, Ongole.

2, The Senior Sup-erinténderlt of
Post Offices, Ongeole,

3. The Director of P@uJal bervices,
Office of the Post Master General,
Vijayawada Rega_on, VJ.Jayawada.

HON'BLE SHRI R.RANGARMF-‘N : MEMBER (MDMV,)}
HON'BLE SHRI B.S. JAI PARAMESHWAR : MEMBER (JUDL,)

OCRDER
L i
X As per Hon'ble Shri R.Rangarajan, Member (Admn,) X |

- = W

Mr, K.Venkateswar a Rao, learned counsel for the appliééant

and Mr,K,Bhaskara Rao, learned standing counsel for the respondents,

2. This OA is filed for the following relief s-

Te call for the ireeords relating to No,P.F,./EDIB Pe,on :
dated 8,2.97 :LSsued oy the Post Master, Ongole Head Post Ufflce 6n3~1ﬂ:

!
and guash the same and consequently declare that the applicant ;

. !:f‘

1



is entitled to be continued as E.D,L.,B. Peon Ongole Head Pe};st

: P
Office by helding the action of the respondents in appointing

the unofficial respondent as EB,L.,8. Peon Ongole centrary, to
i
Kule 14 of E,D, AgentSlConduct and Service Rules as illegal, -

arbitrary, discrinﬁ.nat‘ry and violative of Articles 14 and .16

of the Constitution, |

3. When the OA was 'taken up fer admission hearing the
learned counsel for the applicant submitted that he is witi‘!ldrawing

the OA, Hence the OA is disposed of as withdrawn, NocoSts

‘ (T\r\g,/

A _ AMESHWAR ' ) ‘ : (R.RANGARAJAI;I )
mber (Judl,) . Menber (Admfa, )

\q'uﬂ) ' F%)ated ; 19th November, 1997

{Dictated in Open Co urt)
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LBA.1246/97 |
- Copy _tg: ! }ﬂ
1w Ths Post Mastar, Cngolé H'Téz‘d Post. Office, Gngole‘lﬁ'
i Y
o 2{.‘The Senior SUDB“lnteﬂdPﬁC DF Rost Uff;ces, Unnole._
_3& 'THﬂ Dlrectu; of Pgstal SBTUlCuS, B/n The Past ﬂastur Genzral,
,JUlgayauada Region, ijayafada. ‘ \
E i * . - e ] -
4. ‘One cony Lo Mry K\ Uenkatasuara Rao, Advacate, CATw, Hyd.
: - i : &
3. Ong copy tn Nr. Ko Bhamka;a Rag, éddl EGSC., CRT., Hyéﬁ
.. &= ) V‘ ‘ 1
- 64 One copy to D, Q.Aﬁ)g CRT.; 4/d.
70 ' One diplicate. . e
SIr- . ‘
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TYPEZD BY CHECKED 8Y
COMPARZL 3Y APRPROVED BY

IN THE CINTRAL ASMIMISTRATIVE TRIBUNAL © -

HYDZRABAD

THZ MU' OLE SHRI RLRANGARAJAN : M(A)

EWD

.

THE WON'BLE SHRI B:S5.3JAT DR AAFMESHUAR s
M (3)

D;ted: 19 I/H/cf’?\

ORDER/ 3LD6M-MT

M .A7

in
DA ND, /l/-fg T 7

Admitted a
Issued.

Interim Directions

A 11l oded :
gl

Disposed of with Birsetiansg

Dismissad

Dismissdd as withdraun
for Default

jectad

Oismigss
Ordered/R

NO order as\ tag costs,
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